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Central Administrative Tribunal
Principal Bsnch, New Delhi,

0,V 20 15/89

Neu Oolhi this the 29th Oay of April, 1994,

.Hon'ble Mr, 0,N. 0 hound iyal, M8mber(A)
Hon'ble Ms, Lakshmi Suaminathan, MembBrC j)

Sh.' 8 ad an Singh,
S/o Sh. Bang all,
Semi Highly Skilled Fitter,
C&U Department, Northern Railway,
Tu g1 ak a 9 ad ,
Neu Delhi. Applicant

(By adv/ocate Sh, \/,P, Sharma)

ver su s

1, Union of India,
through the Ganeral Manager,
Northern Railuay,
Baroda House,
Nbu Delhi,

2, The Oivisional Railway Manager,
Northern Railway,
Nau Delhi Station,
Neu) Delhi*

3, Sr.Div/l, Fiechanical Engineer,
Northern Railway,
Delhi Oi vision,
New Delhi, Respondents

ORDER(ORAL)
delivered by Hon'ble Mr, B,N, Ohoundiy al, Memb Br ( A)

The material averments made in this 0, A, are

these, Hauing joined the Railway on 14, 6, 1962, at

the time of filing this application, th.e applicant

was working as SHS-Fitter Grade Rs, 1 20G-1800/-, In

tho year 1986, selections were made to the post of

Skilled Fitter Grade-II and the applicant was duly,

selected and promoted to this post. He,claims to

have been working as Skilled Fitter Grada-II w. e,f,

30,4, 1987, Even though no formal order of reversion

was passed on 17, 6, 1989, ha came to know from the
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V- pay clerk that his pay uas being charged for the

louer pa,sfc. He represented to th.e authorities but

h3 did not get any rasponse, Ths reversion of the

applicant from the post of "i:;. i Skilled Fitter Grade-II

("3, 1200-1800) to the louer qrads of Rs, (950-1500 )

3nd thrs applicant haying work'id

for 18 months has a prescrsptiva right bo hold that

post. He has praysd that ths order of reversion

may bs quashed and direction ba issued to the res

pondents to pay him ths back uagas,

Ihiithe counter filad on behalf of tha respondants,

it has bean admitted that employses working as skilled

fitters in tha grade of .Rs,950-1500 were called for

trade tsst for promotion to tha post of Skilled Fitter

Grada-II in ths seal a of Rs, 1^0-1800. However, the

applicant was daclarad unsuccessful vide serial No. 22

of Oiv/'l. Railuay, Nau Oalhi, Isttsr No. 293-E/l 68-7/P-5

dated •27, 11. 1987 (Annexure R-1), It has further bsan

•clarified that as a S. C, employee, the applicant UQuld

have been d eclar ed,. at par even'he obtained 30 marks
|V

0ut of 60, Houeva'r, he- secured 28 marks out of 60 in

the practical test'and 3.;.marks out of 40 in oral test,

i.e. inaggregate 31 out of 100, He was promoted on

ad hoc basis as Fitter grade Rs, 1 20'0-1.800 .vids letter

dated 1',5,1987, Syt his promotion order,was cancelled

immediataly thereafter vide order dated 7,5,l907i^ ©Ti.

. I ^ OUnd. - that he failed in the trade tsst.

Though this-casa was posted preemptorily for

. final hearing in ths first tan casas, no one apoeared

on behalf of the .respondents, Ua, thergfore, proceed

to decide this case,on the basis of pi eading,s-,on' record

and the submissions made by the learned counsel for the

applicant, , ^
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M Th'3 learned counsel for tha applicant has

fairly stated at the Bar that the applicant hav/ing

failed in the trads test, can't claim promotion to

th^a post, as a matter of right. It is his contengion

that tha ad hoc appointrnsnt of the applicant continuad

for some tims and he should bs paid wages for the

higher post for that period, ^Housuer, this fact is

danied in the countar i-Jherein it has bssn stated that

order of ad hoc promotion dated 1.5, 1987 was cancelled

on 7.5.1987,

In tha Facts and circumstances of tha cass, ub

hold that ths applicant is not entitled to this releif

claimed by him, Ho;jev8r, in case hs has worked for *

some timB in tha hiqher post in ths grade of r?s, 12011.

1800, he is entitlsd to highar uagas for that psrind.

The resp'ondgnts are, therefore, directed to scrutinise

ths slaim of the apolicant that he continued to uork

on the, higher oost on ad hoc' basis and in cass on-such

uerif ica'tion, his claim is found genuina, then ha should

be paid higher sal ary . for tha per iod. within three months

from the date of communication of this order.

A
Thsre uill b a no order as to co;sts.

(LAKSHMI SUAllINATHAff)" '( B. W.: 0HOU NO I YAL )
Fl.emLR(3) Mt;P13£R(A)
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